BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUHTERN ZONE, CHENNAI)

IN
OA. NO. 05 OF 2024 (SZ)

Filed by

SUO MOTO: Petitioner

VS

STATE OF KERALA & OTHERS: Respondents

REPORT FILED BY THE SECOND RESPONDENT IN THE ABOVE CASE
IN CONTINUATION OF THE REPORT FILED IN OA 662/2023 (PB)
DATED 30/10/2023.

/@u

Rema Smrithi VK

Standing ok )/

BS&hdRI for
Respondent No.2




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL (SOUHTERN
ZONE, CHENNAI)

IN
OA. NO. 05 OF 2024 (Sz)
SUO MOTO X Petitioner
VS

STATE OF KERALA & OTHERS : Respondents

INDEX

SI No Description Page

1 Report filed by the Environmental Engineer District Office 3-6
Kozhikode for and on behalf of the 2" respondent

2 Annexure R2 (1): Report filed by Senior Environmental Engineer, Legal
Cell, Regional Office, Ernakulum for and on behalf of 2" respondent, in 7
OA 662/2023(PB)

3 Annexure R2 (2) a &Translation: Letter dated 09/03/2023 issued to

) o : oo 13
Secretaries of all local bodies in Kozhikode District.

Annexure R2 (2) b &Translation: Letter dated17/06/2023 issued to 16
Secretary, Kozhikode Corporation.

. . 22
Annexure R2 (2) ¢ &Translation: Letter dated 24/08/2023 issued by

Chief Environmental Engineer to Secretary, Kozhikode Corporation.

Annexure R2 (2) d: Letter dated 13/03/2024 issued to Joint Director, 29
LSGD regarding reducing usage of plastics in election campaign.

4 Annexure R2 (3) &Translation: Letter dated 01/03/2024 issued to
Secretary, Kozhikode Corporation. 31

5 Annexure R2 (4) &Translation: Letter dated 13/03/2024 issued to Joint 35
Director, LSGD

6 Annexure R2 (5): Letter dated 29/05/2024 issued to Secretary,
Kozhikode Corporation from Chief Environmental Engineer, Regional 39
office Kozhikode

7 Annexure R2 (6): Letter dated 23/10/2024 issued to the Secretary,
Kozhikode Corporation 42

8 Annexure R2 (7): Report submitted by Secretary, Kozhikode
Corporation dated 04/12/2024. 43




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
(SOUHTERN ZONE, CHENNAI)

IN
OA. NO. 05 OF 2024 (SZ)

REPORT FILED BY THE SECOND RESPONDENT IN THE ABOVE
CASE IN CONTINUATION OF THE REPORT FILED IN OA 662/2023
DATED 30/10/2023.

I, Sauma Hameed, Environmental Engineer; Kerala State Pollution Control
Board District Office Kozhikode do hereby solemnly affirm and State as
follows.

1. 1 am the Environmental Engineer, Kerala State Pollution Control Board,
District Office Kozhikode, (herein after referred to as Board) and duly
authorised to represent the 2™ respondent in the above case. | am aware
of the facts affirmed by me in this report. | am swearing this report based
on the best of my knowledge, information and belief and the facts
revealed from the records.

2. Acopy of the previous report submitted by Board in OA 662 of 2023 is
attached herewith and marked as Annexure R2 (1). It is respectfully
submitted before the Hon’ble court that, in view of the fire outbreak at
Brahmapuram waste management facility Ernakulam in the past year,
timely directions have been issued to all the local bodies to initiate
necessary steps to ensure proper and safe handling and disposal of solid
wastes in the respective waste management facilities of their jurisdiction.
Copies of certain direction letters issued from Board District and
Regional offices Kozhikode, prior to the fire incident happened on
08/10/2023 at west hill MCF owned by Kozhikode Corporation, are
produced herewith and marked as AnnexureR2 (2) a to d.



. The courses of events in this case, post the previous report filed vide
Annexure R 2(1) in OA 662 of 2023 are submitted herewith.

. A direction letter dated 01/03/2024 was issued from the Board District
Office Kozhikode to the Secretary, Kozhikode Corporation regarding the
need of installing adequate fire fighting equipments to ensure safety in
Njeliyanparambu dumpsite during the upcoming summer season. A copy
of letter is produced herewith and marked as AnnexureR2 (3).

. Further a direction letter dated 13/03/2024 was issued from the Board
District office Kozhikode, to Joint Director Local Self Government
Department, regarding ensuring the timely clearance of segregated
wastes and rejects from the MCF’s operating under the various local
bodies and to ensure the adequacy of fire fighting equipments in all such
facilities. A copy of the letter is produced herewith and marked as
AnnexureR2 (4).

. A direction letter dated 29/05/2024 was issued to the Secretary,
Kozhikode Corporation by the Chief Environmental Engineer, Regional
Office of the Board Kozhikode regarding immediate action required at
Njeliyanparambu dumpsite. A copy of the letter is produced herewith and
marked as AnnexureR2 (5).

. It is humbly submitted that, a direction letter dated 23/10/2024 was
issued to the Secretary, Kozhikode Corporation from the Board District
Office Kozhikode directing them to submit a detailed report on the status
of the actions taken by them after the fire incident at West hill MCF, post
the filing of previous report in OA 662 of 2023. A copy of the same is
produced herewith and marked as Annexure R2 (6).



8. Further, an inspection was conducted by the Board officials on
28/11/2024 at the accident site to evaluate the present status. The Clean
City Manager, Health Inspector and Junior Health Inspector of
Kozhikode Corporation were also present during the inspection, as per
prior intimation given from this office.

9. During the above mentioned inspection it was informed that the
Kozhikode Corporation has stopped bringing new waste to the Material
Collection Facility where the fire broke out. The left over remnants of the
burned wastes were seen segregated and stored in place. A query was
made regarding the disposal of these burned remnants and fly ash as its
disposal needs to be according to environmental regulations.

10.During the inspection it was informed that the discussion of Corporation
authorities with Kerala Enviro Infrastructure Limited (KEIL),
Ambalamedu is in process and the latter is expected to visit the MCF for
the purpose of collecting samples of burned waste before finalizing the
disposal plan.

11.The reply report to Board to Annexure R2 (6) letter was received from
the Kozhikode Corporation on 04/12/2024. As per the report, the
corporation invited tenders to remove the waste from the affected
building. But since the quoted amount was very high the Corporation
council decided to award the contract to M/s Konaris Polymers, the
agency that had a prior agreement for regular waste removal from the
plant. Accordingly the leftover unburned wastes were taken away by the
agency for processing. A copy of the report submitted by the Corporation
is produced herewith and marked as Annexure R2 (7) for kind reference.

12.1t is further informed in the above report that, currently there are
approximately two tons of ignited inorganic waste ash and partially
burned waste remaining in the building. Since this fall under the
hazardous category, the contracted agency has not been able to remove
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it. To address this, the authorized Gowvt. agency Kerala Enviro Infra
structure Limited (KEIL), Ambalamedu has been contacted. Based on
that, after collecting samples and conducting tests, KEIL has informed
that all hazardous waste can be removed as quickly as possible. It is
reported by the Corporation authorities that measures have been taken to
completely clear the site and restore it by15" December 2024.

13.Also it is reported that a decision has been made in the Corporation
council meeting to demolish the MCF and construct an STP as part of the
Amrut Project in the area included

All the facts stated above are true to the best of my knowledge, information and
belief

Dated this, the 12"day of December 2024.

For and on Behalf of the Kerala State Pollution Control Board

SAUMA HAMEED w)‘/

Environmental bngineer

Environmental Engineer

District Office, Kozhikode
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BEFORE WEH@M% GREEN TRIBUNAL

O.A. NO. 662/2023

Suo Moto \t ' Petitioner
State of Kerala & Others i Respondents

I, Vinaya. K.S, Senior WMnmentai- Engineer, Legal Cell, Kerala

State Pollution Control Board, Ernakulam, do hereby solemnly affirm and

_ state as follows:

1.

2.

I am the Senior Environmental Engineer, Kerala State: Polution
Control Board (hereinafter referred to as Board), and duly
authorised to represent the 2rd respondent in the above case, I
am aware of the facts amrmed by me in this report. I am
swearing this report based on ,ﬁwe best of my knowledge,
information and belief and the facts revealed from the: r'ecores

The above Suo Motu Case is taken on records by this ﬂﬂnbﬁe
Court in view of the fire that broke out at th
facility of the Kozhikode Corporation at wedisil,
Kozhikode on 0810-2023 at around 9.30 am r‘x is respectﬁxﬂy
submitted that this report -is filed pursuant to the suo motu
proceedings injtiated by this Hon’ble Court on 19-10-2023.

It is submitted that the Kozhikode Corporation is having a
population ie, about 6,13,255. Thé Corporation is having valid
Authorization from the Board up to 26.08.2024. It is submitted

that at present the Corporation is having 3 Material Collection
Facility at West Hill rarear 0An m7 24 e~ -
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‘ Njeliyanparambu (area: 318m2, 107TPD) & Ne!likodt; (area:435m2,
10 TPD).

4. On 08.10.2023, at approximately 9.30 a.m., a fire broke out at
the Corporation's Material Collection Facility (MCF) located in West
Hill. The details of the MCF are submitted as feﬂows:.

The MCF building is located on a 40-cent plot and has a built-up
area of 16,000 square feet, Th 7 Material Collection Facility (MCF)
Is managed by Konari Advance Pbtymers under a contmct with
the Kozhikode chpgmﬁgn. The previous contract expired on

~March 31th, and it was renewed on August 28th. According to the
agreement Gl 31.03.2023, the waste was handed over to the
waste management unit Konari Advanced Polymers, it was then
subjected to further processing at Malabar Process Recycling &
Manufacturing in Palakkad before being delivered to Dalmia
Cements Ltd in Thiruchirapalli. At the time of completion of the
agreement,-the firm has removed all the waste from the ‘plant. As
soon as the agreement €xpired, new tender was invited and newly
tendered agency Konari Advanced Polymers itself commenced
Waste disposal operations.. The MCF has a Capacity to handle 600
tons per day (TPD) of waste, Daily sweeping waste is colfected
from 8 circles and 3 zones, t@ﬁaﬁ J approximately 2.5 TPD, The
Wwaste that was removed from the roadside by the sanitation
workers of the Corporation from April 1st to August 28th is now
located here. Due to the contract’s expiration there was 419.95
tons per day (TPD) of waste stored at th@gfacility. After the
contract was renewed on October 7th, more. hah 218.7 TPD of
waste was removed, resulting in a remaining balafice of more than
200 TPD at the facility at the time of the fire,

5. The Board officers visited the site on 08.10.2023 & 09.10.2023,
The fire had been completely contained and the accumulated
waste was being cleared by the JCB machines at the time of
inspection on 09.10.2023. During the visit, Health Inspectar (H1)
was also present. A report dated 13.10.2023 wac ahvan ke s
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prevent the fire from spreading fuf! 1er. The MCF is s’itugi;ed within
@ non-residential area. This locatic n proved to be advantageous in
terms of ﬂreﬁywng eﬁam as i{' minimized the risk of the fire
Spreading to nearby residentiaj Properties, thereby m?dgétf‘ng' the
poteptial impact on human lives. : '

Air monitoring location was identified within 0.5 to 1 km radius of
the MCF site, specifically in the N-g direction. Continuous air
monitoring was conducted over a 16-hour period, commencing at
2 p.m. on 08.10.2023 and concluding at 6 a.m. on 09.10.2023.
This extended monitoring duration was intended to captﬁre any

Monitoring conducted on 08.10.2023, the parameters average PM
10, PM 2.5, NOx & S02 were examined. The SO: and NOx values
for 8 hours are 0,231 pg/m? and'.l.sfﬁ Hg/ms respecéively which
are within the permissible limits of g.O Hg/m* each for 24 hours,
The PM 10 and PM 2.5 are 50 ug/m? and 34 Hg/m? respeﬁtlvefy
which are within the permissible limits of 100 pggis? and 60 pg/m?
for 24 hours. (A Copy which is mentioned is@osed herewith
Annexure-R2 (1)),

Q ‘-?

According to the report submitted by the Secretary, Kozhikode
Corporation on 13.10.2023 that the Source of the fire could not be
attributed to either a short circuit or spontaneous combustion and
the MCF had been without a power connection for the past two
months, eliminating the possibility of a short circuit. The fire is
said to have started amona neatlv etacbad bo_. .~ .




~
Police Commissioner for investigation. (A copy which is mentioned

is enclosed herewith Annexure-R2 (2)).

There were 4 firefighting equipment available in the MCF. There
Was no power connection in the MCF at the time of the fire,

P

£
All the facts stated above are true to the best of my knowledge,
information and belief,

Dated this the 30t day of October /2023
"‘y LR G
NAYA'K S,

g el S Grear
faal Sune Poliuson Corerot Roard
tagroca: Odfice
Candth Mager Kochi-882 000

SENIOR ENVIRONMENTAL ENGINEER
LEGAL CELL, ERNAKULAM
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Translation of AnnexureR2(2)a

PCB/KKD/DO/GEN/NGT OA/606/DLMC/2021 Date: 09.03.2023
From

Environmental Engineer

To
The Secretary,

Koyilandy / Payyoli / Vadakara / Farook /
Ramanattukara /Mukkam / Koduvally / Kozhikode Corporation
Subject: Proper Collection and Disposal of Plastic Waste to Recyclers - regarding;

Reference: Fire incidents at Brahnmapuram Biomining Site and Njeliyanparambu.
Sir,

You are hereby directed to ensure that plastic wastes within your jurisdiction
are collected properly and are transported to MCF’s (Material Collection Facility)
and MRF’s (Material Recovery Facility) and the same are being handed over to
authorized recyclers. Furthermore, to prevent situations similar to the recent fire
incidents at Brahmapuram and Njeliyanparambu, necessary firefighting systems
must be set up at the MCF and MRF facilities under the respective local bodies.
The stored/segregated plastic/rejects must be cleared at an earliest through
authorized agencies, and a compliance report must be submitted to this office

within 15 days.

Yours faithfully s/d

Environmental Engineer

Copy to: Chief Environmental Engineer, Regional Office Kozhikode.
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Translation of AnnexureR2(2)b

Reqgistered A/D

PCB/KKD/DO/GEN-193/Kozhikode Corporation-SWM/2023  Date: 17.06.2023
URGENT

From

Environmental Engineer

To
The Secretary

Kozhikode Corporation

Subject: Addressing the public grievances caused by inappropriate waste management
at the Solid Waste Management facility of Kozhikode Corporation- Regarding;

Reference: District Collector's Order No. DC KKD 2896/2023/F4 dated
08.06.2023

Sir,

During the site inspection conducted by Board officials on 13.06.2023,
based on the order under reference the following observations were made.

1. It was noticed that sorting and segregation have been completed in the bio-
mining area, and all recyclable wastes have been entirely removed. The process of
levelling and earth filling the said area using quarry waste was seen ongoing.

2. The bio mining rejects were being covered with tarpaulin sheets. According to
the site supervisor, Mr. Dilip, it is planning to further cover the area with HDPE

liners and geo liners, then level the soil and plant grass above it. However, during
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the inspection, only tarpaulin sheets were found covering the piled rejects, which is
not scientifically adequate. The tarpaulin provides temporary protection against
heavy rainfall during the monsoon. But it is reminded that capping must be done
scientifically, as per Schedule 1 (Specifications for Sanitary Landfills) of the Solid
Waste Management Rules, 2016. Failure to do so may lead to severe
environmental pollution from leachate in the near future. The above issue pertains
only to the capping area. However, a more severe leachate problem from the

windrow composting area remains unresolved.

A direction letter was already issued from this office on 02.06.2022 on the basis of
investigation done during the monsoon season of 2022, regarding the pollution of
the Beypore - Kallai Canal in the Olavanna Panchayat of Kozhikode district,

caused by the leachate flow from Njeliyanparambu.

Consequently, it was informed in your reply that that Board directions were
presented in the Council meeting through the Health Standing Committee, and
proposals were invited from agencies empanelled by the Suchitwa Mission for
preparing the DPR for establishing a Leachate Treatment Plant. However, the DPR
has not even been submitted till date, nor have the short-term measures outlined in

the Board direction letter been implemented.

Despite the repeated directions issued by the Board, no effective outcomes have
been achieved, which is disappointing. A notice under the Water (Prevention and
Control of Pollution) Act, 1974, issued to the Corporation Secretary on
05.05.2023, is enclosed herewith. No response had been received to this notice till
date.
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Even now, untreated leachate from the Corporation's windrow composting area

continues to flow into public drains without any treatment.

Immediate measures must be urgently implemented to resolve the above
mentioned issues permanently. The directions issued on 02.06.2022 for collecting,
settling, and treating the leachate must be implemented immediately and continued
until the Leachate Treatment Plant (LTP) is established and becomes operational.
Additionally, a completion report detailing the implementation of these measures

must be submitted within two weeks.

Yours faithfully,
s/d

Environmental Engineer
Enclosures:

1. Copy of the directive issued on 02.06.2022.
2. Copy of the notice issued by the Kozhikode Regional Office on 05.05.2023.

Copy to:

1. The Hon'ble District Collector, Kozhikode.
2. Chief Environmental Engineer, Regional Office, Kozhikode.
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Translation of Annexure R2 (2)C

No.PCB/RO KKD/MSW/36/6 Dated 24/08/2023
From
The Chief Environmental Engineer

To
The Secretary

Kozhikode Municipal Corporation

Subject: Completion of Biomining in the Njeliyanparambu trenching ground —
Regarding;

References
1. Site inspection conducted on 21% August, 2023 from this office.

2. Show Cause Notice by number PCB/RO/KKD/LEGACY WASTE/595/2021
dated 05.05.2023 from this office

3.Direction letter from the Board district office by number
PCB/KKD/DO/GEN-KOZHIKODE CORPORATION-SWM/2023 dated
17.06.2023.

Sir

Inviting your attention to the references above. During the site inspection
conducted by the Regional Officers of the Board vide reference 1, the following
observations were made

It was observed that the waste from the dump site had been completely
removed and placed parallel to the main road, where it was covered with
tarpaulin sheets. During the inspection conducted by the Environmental
Engineer of District Office of the Board at Njeliyanparambu on 21.08.2023 it
was informed that the intention is to cover the bio-mining rejects in the
Njeliyanparambu field with HDFC liner and geo liner followed by levelling Soil
and to form lawn above it, but during the inspection conducted it was
understood that capping measure was not scientifically implemented.
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As per reference (3), it was informed to you vide directions of the
Environmental Engineer of the Board District Office Kozhikode that these
tarpaulin sheets may serve only as a temporary solution to prevent the direct
rainfall on a large-scale during rainy season .Additionally, strict directions have
been provided regarding the capping, which should be conducted scientifically
as per Schedule 1 of the Solid Waste Management guidelines.

It was observed that no action has been taken to implement vent pipe in
the capping area, collection drains & collection tank for leachate, and other
treatment facilities. If capping is not done scientifically, the elevated
atmospheric temperature in summer season would increase the risk of fire
hazard due to formation of gases. Additionally, the oozing out of leachate may
worsen the situation, leading to further environmental pollution.

Therefore, it is hereby informed that a report should be submitted to this office
within 15 days, after strict implementation of the following measures.

1. Capping should be done strictly as per Schedule 1 of Solid Waste
Management Rules 2016.

2. Rejects collected in Zone 1 must be bailed and disposed off through
authorized recyclers as early as possible.

3. During the inspection conducted in the rainy season of June 2022 at the
Olavanna Panchayat, Kozhikode regarding contamination of public water
body near Kallai-Beypore Canal, the District Environmental Engineer had
observed that the leachate from the Njeliyanparambu was causing
pollution and accordingly you were instructed to implement a leachate
treatment plant and you responded that necessary measures will be taken
for materialising the same. Since no action has been initiated, a show
cause notice was issued to you vide reference 2, to which no further action
or response was received from your end. It is informed that this is a
flagrant violation of the law. Installation of leachate collection and
treatment plant is inevitable to prevent pollution of the Kallai River (NGT
OA 673/18), and hence the same is to be done immediately.

4. As per the Hon’ble orders on NGT OA 519/2019, routine water samples
are being collected from four wells at the Njeliyanparambu for
conducting analysis on a monthly basis. According to the water test
results, the result of 19 parameters of water indicates that it is not suitable
for drinking and sanitation purposes. Therefore Kozhikode Corporation
was directed to supply water under their supervision. But since no action
has been taken till date, a show cause notice has been issued as vide
reference (2). Therefore, it is advised to take action as soon as possible in
this matter.
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It is informed that firefighting systems should be installed with utmost
Importance.

During the inspection, it was observed that the bio-mining process has
been completed at the Njeliyanparambu dump site. However, although
bio-mining was completed, plastic rejects has not been fully removed
which must be cleared off immediately. Also the monthly status report of
Zonta Infratech's bio-mining activities which is required to be submitted
to the Board periodically has not been submitted. Therefore, it is informed
that the report should be submitted as soon as possible, indicating the
status of the bio-mining and capping activities. The report should include
evidence (photos) demonstrating the quantity of bio-mining completed
and confirming that the capping was done scientifically. Such
photographic evidences are required for the submission of reports to
Hon’ble National Green Tribunal (NGT) and the Central Pollution Control
Board .It is directed that in view of the seriousness of the matter a reply
must be submitted at the earliest with utmost importance. Copies of
relevant documents are included.

Sincerely,
S/d

Chief Environmental Engineer

Contents: As above

1. Member Secretary Head Office Thiruvananthapuram:

2. Environmental Engineer
District Office Kozhikode (for urgent follow-up)
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o KERALA STATE POLLUTION CONTROL
HO8 MWouNXN 22N 1d:ho6em a's;s"H)( 81 GeNIL
N DISTRICT OFFICE, KOZHIKODE
m 37 FLOOR, ZAMORIN'S SQUARE, UHK ROAD, KOZHIKOD! 7
|
PCB/KKD/DO/ GEN-89/MSW/2022 Dated: 13/03/2024..
From

The Environmental Engineer

T-O/
District Joint Director

Local Self Government Departmental

Kozhikode.

Sub:- Reducing the use of plastic in Election campaign - regarding

Ref :-
1. Local Self Government Department Notification No. 255/2021
dated 25/02/2021.
2. lLocal Self Government Department Order No. 1166/2023/LSG
dated 05/06/2023.
3. Standard Operating Procedure on Action to be taken in case of
permitted and banned items used for hoarding dated 10/08/2023.
Sif;

Since the Loksabha Elections are expected to be declared soon and all
political parties are actively commencing their campaign activities there is a
strong need to ensure reduction in the usage of plastic in election campaign as
per Ref (2)

The below mentioned directions need to be followed and its compliance to
be ensured for making the election campaign stricily in adherence with

Malinyamuktha Keralam Campaign.

I Cainpaign boards, banners, hoardings etc should not be made with non
recyclable PVC, Polyester, Nylon, Plastic coated cloth materials.
2. Campaign materials as per Government Orders including 100%

cotton/plastic free paper/recyclable polyethylene materials used should
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have PVC free recyclable logo/QR code embarked on it having name and
other details of the unit/certificate from the concerned Pollution Control
Board.

3. The polyethylene sheets after use shall be recycled through authorised
recycling units or Haritha Karmasenas entrusted by corresponding Local
Self Government Institutions. Haritha Karmasenas need to ensure Zero
waste by responsibly handing over the collected items to recyciing
agencies.

4. As per Reference (1) those unauthorized boards, hoarding etc erected not
in compliance with Government norms shall be dismantled and the same
shall be the responsibility of the Secretary and Field Staff of the
concerned local body. Negligence in this regard may be a punishable
offence.

5. The dismantled items as per the previous para shall not be collected
through public MCF’s and shall directly be returned to the corresponding
person/organisation.

6. The expenses incurred in dismantling unauthorized hoardings may be
imposed from concerned parties and the corresponding local bodies shall
levy the penalty accordingly.

7. The joint Director (Urban Affairs) appointed as Nodal Officers to
evaluate the progress in the removal of public display boards, hoardings
etc shall ensure the compliance of relevant court orders, and Government
orders in this regard.

8. The Kerala State Pollution Control Board, Standard Operating procedure
on action to be taken in case of permitted and banned items used for
hoarding as per Reference (3) may be referred for further clarifications in
their regard.

You are hereby reminded to ensure the compliance of all the above

mentioned directions.
Yours faithfully,
\1\...»&-\/\"’

ENVIRONMENTAL ENGINEER.
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Translation of Annexure R2(3)

PCB/KKD/DO/GEN-193/Kozhikode Corporation-SWM/2023  Dated 01/03/2024

From

Environmental Engineer
To,

The Secretary
Kozhikode Corporation

Subject:- Regarding Biomining at the waste treatment center at Njeliyanparambu,
Kozhikode Corporation

References:-

1. Letter No. PCB/KKD/GEN-193/Kozhikode Corporation-SWM/2023 dated
17/06/2023 from this office.
2. Consent No. KSPCB/KZ/1C0/10011326/2023 valid up to 31/08/2023.

Sir,

As per Reference (1), a letter was issued instructing that the Biomining
activities at the Njeliyanparambu waste treatment center must be carried out
scientifically as per Schedule | of the Solid Waste Management Rules, 2016, and to
submit the completion report of the same.

As per the Reference (2), the Consent to Operate granted to you for
Biomining of legacy waste had expired on 31/08/2023. Considering the upcoming
summer season, the potential increase in atmospheric temperature may lead to

enhanced generation of gases like methane, which increases the likelihood of fire
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hazards. Hence, it is imperative to ensure the functioning of the waste treatment
center with utmost caution. Adequate fire safety equipment with sufficient capacity

must be installed at the waste treatment center.

A detailed report on the current status of the Biomining activities and the
adequacy of fire safety systems must be submitted to this office within one week. It

Is reminded that delay in addressing this matter of urgent importance must be

avoided.
Yours faithfully,
S/d
Environmental Engineer
Copy to:

Chief Environmental Engineer, Regional Office Kozhikode
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Translation of AnnexureR2(4)

PCB/KKD/DO/GEN-89/MSW/2022. Dated: 13/03/2024
From
Environmental Engineer

To
District Joint Director
Local Self-Government Department
Kozhikode.

Subject: Regarding measures to ensure fire safety in plastic waste collection centers

Ref:  Letter from Kerala State Pollution Control Board Chairperson No. KSPCB/
HO/ EE3/SWH- GEN/2023 dated 02/03/2024.

Sir,

It should be ensured that the plastic waste in the local self-government
bodies under your jurisdiction are properly collected and delivered to the
MCF’s/RRF’s and are given to authorized recyclers.

Segregated Plastics and Rejects currently accumulated in MCF’s should be
cleared by conducting forward linkage in time bound manner. If Shredded plastics
and bailed plastics bundles are stored in RRF’s, they should be stored in such a
way that there is no possibility of air pollution. As there is a risk of fire in waste
storage facilities, it should be ensured that there are adequate fire safety devices
with sufficient capacity installed in the respective centers.

In order to ensure safety during fire, it is necessary to ensure that the
electrification works in the waste storage facilities are faultless.

It should be ensured that waste storage facilities have adequate road
connectivity for fire force vehicles to pass through in case of emergency.

A detailed report of ensuring the matters as per the above instructions is to
be submitted in reply to this office within 15 days.

Sincerely
S/d
Environmental Engineer

Copy to: Chief Environmental Engineer, Regional Office.
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KERALA STATE BOLLUTTON oL
FHOS TV Lﬁsm a@!}ms&@sm aﬂw@i&m mm:i}ém

Shovie: 488523 m&t
B s oon
Ref: PCBRKD/48/2023-AF] , Date: 29.05.2024
Fro_m

Chief Environmental Engineer
To
The Secretary

Kozhikode Corporation

ar Gub - Immediate action required for Solid Waste Dump Site at

. Njeliyanparamba

1. Letter No. PCB/KKD/DO/GEN/ COMP(:’S)2021 dated 02’06{’20§ﬁ

from District Office

2

. This Oftice Show Cause Notice No. |
PCB/RO/KKDILEGACYWASTE/595/2021 dated 05/05/2003

3. Letter No. PCR/KKD DO!GEN-KOZHIKQDE CORPORATION
SWM/2023 dated 17/06/2025 from Disuict Offica

4. Letter No. PCB/ROKKDMSW/36/06 dated 24/%&623 from this
Office

>. Letter No. PCBAKD/DO/GEN-193/Kozhikode Corporation-

SWM/2023 dated 01/03/2024 fron Distriet Office

< - 4 o Sk -
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13.05.2024. During the ‘inspection, it was, obsewed that the windrow
cemposting operations are et ently overloaded anéngl«m gpbpar sondxtzon Li
is understood that the Wmdrow composting over fhe p%c vears was not
scientifically carried out, resuiting in incompletely done’ mx;;irews with legam
waste, including elodegradable waste, lef all over the pre%sqs even bevond
and outside the windrow composting sheds, The shed h@umng ihe windrow
composting is insufficient, and old waste from the prof;ess 1§ pzied up on the
premises. . =
The representative on-site mentioned plans to drﬁ the véindrow Compost
outside, which cannot be permitted during the rainy. ‘season due to the risk of
leachate formation that could pollute the highly sensitive Kaliaya River. As you

ate aware that the Kallayi River is one among ihe Polluted River Strefches in

India as per NGT case OA 673/2018 under Priority V and confinuoys actions

are being taken by the District level Technical Committee (DLTC) to rejuvenate
the river. Kindly note that you are one among the members of DLTC.

It was also ebserved that the biomining is only partially completed. The
cétpping has not been done scientifically, and no leachate treatment facilities
have been provided. However, despite repeated directives, no action has been
taken till date. The legacy waste temporarily covered a year dgo bv the
Corporation is now exposed as the tarpaulin sheets are torn-and deteriorated.
With the onset of the rainy season, there is a ngmﬁcant risk of leachate
formation. _

It is understood that M/s Black Flies is assiened for windrow coinposting
under a new agreement. During the inspection it was infornied that they have
cleared 750 tons of waste in 10 days.

Furthermore, the area reclaimed afier the biomining process was still
observed i be scattered with plastics. This coricludas that the biomining was
also not properly earried out.

Therefore it is directed to comply with the tollowing directions;
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Cousiruct adequate sheds «wvith concrete tiooring and roofing for windrow
composting to prevent overloading ‘and ensure effective waste
processing, |
[Establish effective leachate treatment facilities to prevent c‘ontéminatien
of the Kallayi River.

The incompletely done windrows, which are scettered all over the

premises of the windrow composting; shall be immediately dried,

composted, and disposed of.

¥ ¢ EBnsure that no drying of windrow compost is done eutside during the
rainy season to prevent leachate formation. :

* Complete the biomining activities and implement - scientific capping
measures for the biomined waste including collection and treatment
facilities.

s Ensure that all legacy waste, including plastics, is properly cleared from

the reclaimed areas.

Yours faithfully
S
P A | RN

K s

Chief Environmental Engineer
Copy to

i

- The Member Secretary : .
_ _ ! For yout kind information
Kerala State Pollution Control Board .

2. The District Collector

. For vour kind informatios
® - e & s e a3
Kozhikode -

For follow o



KERALA STATE POLLHPION CONTROL BOARD
EHOS TVoMIDID mgﬂm"kﬁ;man mkimen eenodod)

ERSaAa aeo¥leens =g @iy \3; LIFE
v DISTRICT OFFICE, KOZHIKODE
m 3% FLOOR, ZAMORIN'S SQUARE, LINK ROAD, KOZHIKODE — 673 002 wk
“” Ph: 0495-2300745 kspch.kerala.gov.in
PCB/KKD/DO/GEN/OA No.05/2024 Dated 23/10/2024

From

The Environmental Engineer

URGENT — NGT Matter
To
The Secretary
Kozhikode Corporation

Sub:- Order dated 01/10/2024 of the Hon’ble NGT in OA No. 05 of 2024 —
present status of actions regarding;
Ref :-
1. Letter no F6/10926/23 dated 13/10/2024 submitted by Secretary,
Kozhikode Corporation, in reply to Board direction letter dated
12/10/2024 on the subject.

Madam,

-Inviting your urgent attention to the subject and reference.

You are here by directed to submit a detailed report on the status of
actions regarding the subject, after the submission of the ref (1) letter to this
office for submitting details before Hon’ble NGT. Time delay shall be
avoided as it is urgent NGT matter. Next hearing is posted on 18/12/2024.

Yours faithfully,

-

ENVIRONMENTAL ENGINEER.
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KOZHIKODE MUNICIPAL CORPORATION

H6- 2404780 -2024 ,lp4'12~—'2024
To /& ~apicu’

Environmental Engineer — '\'L ’0’4

Kerla Pollution Control Board x 3 D2t

Regional Office

: 3™ Floor, Zamorins Square

Link Road, Kozhikode

Sir,

Sub: Kozhikode municipal corporation — Submission of Report on the
Present Status of Action Regarding OA No. 05 of 2024
submitting — Reg.

Ref: 1.No.PCB/KKD/DO/GEN/OA No0.05/2024 Dated 23.10.2024 of
Environmental Engineer, Kerala State Pollution Control Board,
Kozhikode

2. Order date 01/10/2024 of the Hon’ble NGT in OA No.05 of
2024

Hereby submiting the report on the present status of actions taken
concerning OA No. 05 of 2024. The report provides outlines the ongoing

progress. Kindly review the atfached document for further necesary action.

Yours Faithfull}nf

/\/J

Secretary
Kozhikode Municipal corporation

Encl: Report
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Report

The Material Resource Recovery Centre (MRF) located in West Hill (Ward
72)was one of the three MRFs in the Kozhikode Corporation. The centre, which
has an area of 9,000 square feet, collected inorganic waste as part of urban
sanitation, along with inorganic waste collected by the North Consortium’s
Haritha Karma Sena (HKS) from homes and institutions and the building was
being functioning as aMaterial Collection Centre (MCF). The collected inorganic
waste was baled using a baling machine and sent for processing through
authorised agencies.

A fire broke out at the MRF at West Hill, Kozhikode, on Sunday, 8th
October 2023 in themorning 6 Fire tenders from various part of the city were
immediately rushed in the plant premises anddoused the fire. Initially, soldiers
from a military rally taking place near the location, along with some locals,
arrived to carry out the rescue operation. To prevent the fire from spreading
under the debris, a JCB was used to shift the waste and douse it with water.
After about 10 hours of effort, the fire was brought under control by, and it
was completely extinguished by the evening.

When the fire broke out, almost 200 tonnes of such waste was there.
This includes waste collected through the commoncleaning drive conducted on
1st& 2nd of October 2023. Out of the wasteavailable in the plant, the agency in
charge of removing waste from the plant, M/s.Konari Polymgrs had removed
218700 kilo waste on the day prior to thefire and the leftover caught-fire on
08.10.2023. The building housing the planthas sufficient fire extinguishers and
CC TV Cameras. But when the fire broke out on Sundaymorning there was no
employee to operate the fire extinguisher, whichresulted the fire to spread.
The . Pollution control board authorities and theCorporation have taken

subsequent steps, after the fire incident. So a complaint has been |odged with
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the police station concerned (Vellayil) and City Police Commissioner to conduct
a detailed investigation under Section 306 (1) C in relation to the incident. and
the police registered a case in this regard. Visuals from 3cameras on the
building near to the waste collection center are beingexamined by the Police.
There is no possibility of short circuit or spontaneous combustion due to gas
formation. Since only inorganic waste was collected, there is less risk of fire
due to gas formation. The electricity connection in the building had been
discornected for two months, there is less chance of fire due tc short
circuit.No conclusion was arrived as to the cause of fire as per the police.

After the fire incident, tenders were invited for the emergency removal
of waste from the affected building. However, since the quoted amount was
higher than what was previously paid for waste removal, the council decided
to award the contract to M/s.Konari Polymers, the agency that had a prior
agreement for waste removal at the plant. Accordingly, waste have been taken
away by the agency for processing.

Currently, there are approximately 2 tons of ignited inorganic waste ash
and partially burned waste remaining in the building. Since this fall under the
hazardous category, the contracted agency has not been able to remove it. To
address this, the authorized Govt. agency KEIL has been contacted. Based on
that after coIIectlng samples and conductlng tests, KEIL has mformed that all
hazardous waste can be removed as quickly as possible. Measures have been
taken to completely clear the site and restore it by December 15.

The council has recently decided to demolish and remove this MCF and

construct an STP as‘part of the Amrit project in the area included.

e

{ etary
Secretary

Kozhikode Municipal Corporatxon




